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Refusal of permission to foreign Air-

Paymen{ of matured policies by L.LC.
to persons coming back from Sri Lanka

2167. SHRI 8. A. DORAI SEBAS-
TIAN. Wil) the Minister of FINANCE
be pleaseg to state:

(a) whether the L.I.C, bas paid the
matured policies of those who have
come back from Sri Lankg and settled
in India together with the number of
such policy holders; and

(b) whether the L.I.C. has not yet
said the matured policiegs of the value
of Rs. 75,000 and above of such people
who have come back from Sri Lanka
ang settled here and if so, the reasons
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY). (a) Yes,
Sir. During 1981, claimg under 101
policies were settled.

(b) At present there are two such
policies for sum assureq exceeding RS.
75,000/- each which have matured for
payment but paymentg have not been
made. In both the cases the policy-
holders have fileg suits against the
LIC and the LIC has offered to settle
the claimg out of court if the suits are
withdrawn.

Report of task force on marine
prodtucts. exports

2168, SHRI K. A, RAJAN: Will the
Minister of COMMERCE be pleased to
state -

(a) whether the Task Force on
marine productg exports has submitted
its report; ang

(b) if so, the important recommenda~
tions made in this Report and Govern-
ment’s decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) No, Sir.

(6) Does not arise.
3809 LS5

lines to operate from Calcutta

2169. SHRI AJIT BAG. Will the
Minister of TOURISM AND (CIVIL
AVIATION be pieased to state:

(a) whether it is a fact that some
foreign airlines wanteg to operate ser-
viceg from Calcuttag but the Central
Government are not giving necessary
permission to them,;

(b) what are the reasong behind this
for not giving permission to $ouch
Calcutta: and

(c) steps taken or proposed ta be
taken by Government to remove the
discriminatory policy pursueq by Gov-
ernment by giving landing rightg to
the foreign airlines?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHR1 A. P.
SHARMA). (a) No, Sir. No foreign
airlines has so far come up with a
request to operate services from Cal-
cufta within the frequency entitle-
ments available to it under the con-
cerned bilateral air service agreement.

(b) and (c). Do not arise.
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